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10. Solar Photovoltic Systems a.       
Domestic      Lighting Systems 

50% of ex-works cost subject to a maximum of Rs. 6,000 

per system (Rs. 200 per system as service charges) 

 b. Street Lighting Systems 50% of ex-works cost subject to a maximum of Rs. 12,000 

per system 

 c. PV Power Plants 50% of ex-work cost subject to a maximum of Rs. 2 lakhs 

per KW 

 d. Solar Lanterns Rs. 1,500 per lantern (Rs. 100 service charges) 

 e. SPV Pumps Rs. 125 per peak watt subject to a maximum of Rs. 

1,50,000 and loan in the range of Rs. 50,000 to 1,00,000. 

11. Wind Pumps Rs. 18,000—22,000 per wind mill depending on design of 

wind mill. 

12. Wind Battery Chargers 80% of ex-works cost 

13. Energy   from   Urban   and 

Industrail wastes 

Interest subsidy upto a maximum of 4.5 on loans for the project 

subject to a maximum of Rs. 50 lakhs/ MW. Investment 

subsidy of 20% of the equity contribution by the promoters 

subject to a maximum of Rs. 70 lakhs per porject. 

14. Biomass Briquetting Interest subsidy of 10% on loans for briquetting plants. 

Unauthorised Construction of Houses 

2067. DR. D. VENKATESHWAR RAO: 

Will the PRIME MINISTER be pleased to state: 

(a) whether it is a fact that a number of 

houses collapsed and a number of people died 

in Delhi during the current year; 

(b) if so, whether it was found on enquiry 

that these houses were unauthorised 

constructions; 

(c) if so, what action Government have taken 

against those responsible for unauthorised 

construction of those houses; and 

(d) what measures are being taken to stop 

unauthorised construction of houses on 

Government land? 

THE MINISTER OF STATE IN THE 

MINISTRY OF URBAN AFFAIRS AND 

EMPLOYMENT- AND MINISTER OF 

STATE IN THE MINISTRY OF 

PARLIAMENTARY AFFAIRS (DR. U. 

VENKATESWARLU): (a) and 

(b): M.C.D. has reported that 8 houses under its 

jurisdiction collapsed and the number of 

casualties was 44. Only 4 houses involved 

unauthorised constructions and the collapse of the 

remaining houses was due to the blast of 

cylinder and heavy rains. 

(c) Action under section 332/461, 460-A and 

345-A of the D.M.C. Act., as well as demolition 

action is taken against the offender who carried 

out unauthorised construction. 

(d) NDMC has reported that notices are 

served in the case of unauthorised constructions 

and action as per N.D.M.C. Act, 1994 is taken. 

So far as DDA is concerned, the respective 

wings with whom the land vests have been made 

responsible for strict watch and ward and necessary 

action is taken from time to time to remove/stop 

the unathorised constructions. M.C.D. has 

informed that whenever any such case comes to 

their notice, immediate action for demolition of 

the same is taken under various sec- 
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tions of D.M.C. Act. with the help of the 

police. 

 

 

Clearance  of Upper  Kolab  and  Upper 

Bhadrawah Hydro-Electric Projects 

2069. SHRI BAHGABAN MAJHI: Will the 

PRIME MINISTER be pleased to state: 

(a) the year in which the Upper Kolab and 

Upper Bhadrawah Hydro-electric projects got 

clearance from the Planning Commission; and 

(b) the details of progress made since then 

in the completion of those project? 


